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Maintenance of ‘Set on and set off’ 
Accounts by Indian Tobacco Company 

Ltd., Safcaranpor

*355. PROP. MADHU DANDA- 
VATE: Will the Minister of LABOUR 
AND REHABILITATION be pleased 
to state:

(a) whether the Indian Tobacco 
Company L td, Saharanpur (UP.) has 
tailed to maintain the ‘Set on’ and ‘Set 
off’ Accounts as required by the Pay­
ment of Bonus Act;

(b> whether the said Company has 
adopted ‘Calendar Year* instead of the 
<|*inanc|^L Ye*r* fpr tbe payment of 
lP£ua witty *v iew  to circumvent for 
real puo^ta W $ed  by the Sftid com­
pany: and

(c) if so, what setps are taken to 
fMUr* eS#ctiy$ implementation of 
the Payment of Bonus Act?

3884 LS—2.

THE MINISTER- OF LABOUR AND 
REHABILITATION (SHRI RAGHU- 
NATHA REDDY): (a) to (c). The
subject matter primarily falls in the 
State sphere. Information which it, 
within the jurisdiction of the State 
Government, is however being collect­
ed
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Overtime m  p i t  o< pay under Pay­
ment of Wages Act

*358. SHRI XSHAQtJE SAMBHALI: 
Will the Minister of LABOUR AND 
REHABILITATION be pleased to 
state:

(a) whether Overtime is a part of 
pay and comes under Payment of 
Wages Act;

(b) whether Overtime has not been 
paid to some Assistant Station Masters 
of Delhi Division; and

(c) if so, what action has been taken 
by the labour Department for viola­
tion of the Payment of Wages Act by 
the Railway Administration?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI RAGHU- 
NATHA REDDY): (a) Yes, Sir.

(b) and (c). It is understood from 
the Railway Administration that over­
time admissible under the extent rules 
has already been paid to the Assistant 
Station Masters of the Delhi Dvision 
upto 11-11-1972. As regards overtime 
for the period after 11-11-1978 action 
is in hand and payment will be made 
shortly.

Power cut In Defence Units

*359. PROF NARAIN CHAND 
PARASHAR; Will the Minister of 
DEFENCE be pleased to state:

(a) whether in the States of Jammu 
and Kashmir, Punjab, Haryana, Hima­
chal Pradesh, Rajasthan and Union 
Territories of Chandigarh and Delhi, 
the power cut has been applied in the 
months of December 197Z and January 
and February, 1973 to tile Defence 
units also;

(b) the names of the Defence units 
affected and whethar this will greatly 
harm the Defence measures;

(I) if so, whether Government of 
India has directed the State Govern­
ments toot to  apply power cut to the 
Defence units in their respective 
States; and

(d) if  so, the reaction of the State 
Governments concerned?




